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IN THE CENTRAL. ADMINISTRATIVE. TRIBUNAL 

orPli 	 ALLANAB.-L BENCH, ALLAFIABAD. 

Dated: Allababad, this 9th day of Novaaber, 2000 

Loran: Hon'ble Mr.Justice 	R. K. Trivedi, VC 

Hon i ble Mr. a. Biswas A.M. 

Civil Contempt Petition No.86 of 1997 

In 

Original Application No. 546 of 1992 

1. Jagmohan Yadav, son of Raghunath Yaciav 

wo.:Ling us 	Kalwi (Now SchLd 2 Mahar-4j Nagar) 

2. Avadh Behari son of Bitta alias S.:iv Pi asad, 
working as '--2ADA, Pahari, 	_strict 

-(3Luj i LiahaIaj Nagar. 

3. Hari ahankar jwlvecli, son of Radii_ Prasad 

wori:incj as 	ithraf, Ban a. 

4. Lall u PJ: as cl 11:1v ed.., son of Bisheshw a r .L51, 

wor:ing as ED Packer Pail ani, District Banda. 

5. Babu Khan son of Chand Khan, working as ED Packer 

3hivranpur, District Banda. 

Petitioners 
{By Advocate Sri a.H. Khan ) 

Versus 

1. Sri • N. Verna, 

Superintendent Posts, 'Banda, 

2. Sri 

• 	

Dayal, 	1,.laster Generar, 
Kanp ur. 

3. Sri 	Ptasad, Secretary, 

i/o Canmunication, New Delhi. 

Conte-aners. . 	. 	. 
(Km. Jadnna Srivastava, counsel fo., 

res,Jonden.Ls) 

Contd.. 2 



2. 	 ISC;" 66/97 in 
r. 1.o.546/92 

OR..) ,ER (yen Court) 

(Lion' ble ..:A. Justice 1. 	K. Tr iv edi, VC) 

By this application under :section  17 of the 

Actninistrative Tribunals Act, 1985, the applicant 

has sho.n grievance about non—compliance of the order 

of this Tribunal dated 5th February, 1997 passed in 

UA Ho.546/92. Kn. Sadhne .Srivastava has submitted 

that against 	aforesaid ohdex of this Tribunal, 

Union of India his filed a ;frit Petition No.46902 

of 2000 before the Lion'ble High Court, in which en 

interim order has been passed on 6th November, 2C00 

operation or ',:he order or the L-ibunel has been 

stayed. In -the ci_cu7stances, in our opinion, there 

is no question of compliance of the order and this 

contempt application has been rendered infructuous. 

The Contempt Application is accordingly dianissed. 

Notices are discharged. Ne, order as to costs. 


